
C El\ITS-itkL jvIINI STRATI VE MIBUNi,kL  
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Civil Contempt Acplication No. 61 of 19 4 

Ir 
Original Application No. 496 of 1993 

4r. 	 DATED ; Q3.2. 1995 

Honlble 1r. i.Das Gupta, Member(A) 
Hon' be Mx. JiAsbirhaliw al t  Me 

Shamshul Hag Ansari, S/o Late Abdul Hari Ansari., 
i/o 112, Bara Baghare, Post Teliexganj, :district 
Allahabad. 

Appli i ant. 
By Advocate Shri D.P. Singh 

Versus 
1. Sri via si ha z an n, L.riEreal iiianager, N o rthern 

stailway, Baroda House, New Delhi. 

2. Sri U. R. Cho cra, Chief Engineer, (11. "cige), 
Northern railway, Baroda Hous-), 	lri. 

3. Sri M.A. Khan, Assistant Bridge En neer, 
Northern railway-, Allahabad. 

spon ents. 
By Ad ye ca te Shri A. V. Srivastava 

Q. h D E R(Oral) 

H nible Mr. S Las Gupta, Member(6)  

61r1 D.F. Singh, learned co nsel for 

th•petitioner. Sri A. V. Siivastava a p ariny on 

be alf of the respondents files uountei affidavit 

of Shri U.R. Chopsa an., Shri M.A. Khan. 

• 
2. 	 This contempt application as filed 

fo allegeCinon-compli3nce with the dile tik,ens con-

ta ned in the order dated 01.12.1993 pa ed by the 

he ch of this Tribunal disposing of Q.N. 496/93. 

Th operative portion of the judgement is that the 

re pondents shal= decide the matter rel. ting to 

th compassionate appointment of the ap licant 
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